
CENTRAL ADMINISTRATIVE TRIBUNAL? JABALPUR BENCH, JABALPUR 

Origin!! A pplication  No* 475 2001

Jabalpur, t h is  the 14th day May, 20 04

Hon’b le  Mr. M.P* Singh, Vice Chairman 
HonJIbxe Mr* Madan Mohan, J u d ic ia l Member

Manohar Lai Khanna
Asstt* Central In te llig e n c e  0£ l ic e r

Ot:3-ice o3- the J o in t Director* 
Subsidiary In te llig e n c e  Bureau, MHA 
Govt. of  Ind ia , MP, Bhopal 
Char Im li, Bhopal(Mp)
M.L* Khanna,
41, Marwari Read, BhopalO^IP)

(By Advocate -  None)

VERSUS

1. Union cf  India
Through the Secretary, 
M inistry  of  Home A±3;a ir s ,
G-ort. o-*- In d ia , New D elh i.

2. The A ppellate Authority  
The D irector,
I n te llig e n c e  Bureau, 
M inistry  o- Home A d a ir s ,  
Govt. o1 In d ia , New D elh i.

The D isc ip lim r y  A uthority,
The J o in t D irector,
C/o Dy. D irector,
Subsidiary In te ll ig e n c e  Bureau, 
M inistry  o* Home A d a ir s ,
Govt. o1 In d ia ,
Char Im li, Bhopai(MP)

4. ^ h ri Satinder Singh,
■“Oitner J o in t D irector,
'Subsidiary ^ In te lligen ce  Bureau, 
M inistry o1 Home A ffa ir s ,
Govt. o“ In d ia ,
Bhopal (mp)
P resent Address: 
care o1 respondent No. 2

5* Shri P .P . H autiyal, ^'ormer A sstt .  
D irect Ox*, Subsidiary-^Infceiiigence 
Bureau M inistry o£ Home A d a ir s ,  
Govt. o± In d ia , Bhopal (TCP)
P resent Address :
Care o  ̂ itesponden-c No* 2

APPLICANT



6. Pay St Accounts officer,
Intelligence Bureau,
Ministry of Home Affairs,
Govt, of India,
AGCR Bldg, New Delhi. RESPONDENTS

(By Advocate - shri Harshit Patel on behalf of
Shri s.C. sharma)

C - R D E R  (ORAL)

By M>p . Singh, Vice Chairman -

Sy filing this OA, the applicant has sought the 

following main reliefs r .

"0.1). Respondents be directed to set aside the 
illegal/unprocedural/timebarred DE initiated against 
the applicant on 6/5/1997 with immediate effect

i) to release payment of whithheldCspecially 
sanctioned) provisional pay w.e.f. 12.10.1992 onwards 
till date with consequential benofits of increments, 
pay-fixation, intrest etc.

ii) to grant withheld promotions w.e.f. November
1989 onwards till date with consequential benefits of 
its arrears.

b ) To issue GPF Account Slips w.e.f. 1984-85
onwards till date by respondent No.5'.'

2. None is present on behalf of the applicant. Since, it 

is an old matter of the year 2001, we are disposing of this 

OA by invoking the provisions of Rule 15 of Central 

Administrative Tribunal(procedure) Rules, 1987. Heard the 

learned counsel for the respondents.

3. The brief facts of the case are that the applicant 

had  j o in e d  I n t e l l i g e n t  B ureau on  3 0 .1 * 1 9 6 9  a s  ACIO—I I

and was p rom oted  t o  t h e  ra n k  o f  ACIO-I i n  t h e  y e a r  1981# 

A c c o rd in g  to  t h e  a p p l i c a n t ,  h e  was d u e fo r  p r o m o tio n  to  

t h e  ra n k  o f  DCIO and JAD w h ich  was n o t  g r a n te d  t o  him,, 

© a w a rd s. He was i s s u e d  w it h  a c h a r g e  s h e e t  d a te d  6*5*97*

An e n q u ir y  i s  b e in g  h e ld  a g a in s t  t h e  c h a r g e  sh e e t* H e  h a s  

come b e f o r e  u s m aking a  p ra y ec f t h a t  t h e  c h a r g e  s h e e t  b e  

q u a sh ed  *

t



The learned counsel for the respondents states that

the enquiry has been completed and the disciplinary authority 

vide order dated 5.8*2003 has imposed the penalty of 

compulsory retirement on the applicant, which is not challenged 

here* Since, the enquiry has already been completed and 

the major penalty of compulsory retirement has been imposed 

upon the applicant and that order is not challenged by the

h i Lhis~OA and it is accordingly dismissed* No costs.

(Madan Mohan) 

Judicial Member
(M.P* Singh) 

Vice Chairman
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